
IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Special (N.D.P.S. Act) Case No.7/2022.

State of Assam
...............Complainant.

 - Vs -

Raju Surin
.........Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for State: M.P. Hazarika.
Advocate for Accused: A. Sona.

Date of Hearing: 20/04/2022.
Date of Order: 20/04/2022.

ORDER

Case record is put up.

Learned A.P.P. is present today.

Learned  counsel  on  behalf  of  the  accused  Raju
Surin  has  filed  a  petition  bearing  No.593/22,  dated
06/04/2022 for granting bail to the accused person.

As  per  the  allegation  made  against  the  present
accused is that on 21/02/2022, at about 6:45 PM, based on a
reliable source information the police came to know that a
Hyundai Santro vehicle bearing Registration No.AR02/8289
was carrying suspected contraband i.e., ganja spotted near
Tarajuli area. The owner cum driver of the car could escape
from the spot,  but  the present accused was apprehended
therein with contraband i.e., ganja, weighing about 91.6 kg
in total. Thereafter, the accused was arrested on the same
day i.e., 21/02/2022 and he is languishing in jail hajot.

Learned  counsel  on  behalf  of  the  accused  has
submitted that he is no where connected with the present
case  and  he  is  only  a  domestic  helper  engaged  by  an
Arunachali  woman  who  was  the  driver  and  owner  of  the
vehicle. Therefore, he may be granted the benefit of bail.



Learned A.P.P. has submitted that the accused was
found along with the vehicle which was used for carrying
ganja weighing about 91.6 kg in total and he had knowledge
of said ganja. Accordingly, he may not be given the benefit
of bail.

From the case record,  it  is  revealed that charge-
sheet is already filed on 04/04/2022 bearing C.S. No.83/2022
under Sections 20 (c), 29 of N.D.P.S. Act against the present
accused.

However,  considering  the  gravity  of  offence  and
also the fact that the present accused was found with the
vehicle which was used for carrying ganja, this Court is of
the considered opinion that this is not a fit case to grant the
benefit  of  bail  to  the  accused  person.  Accordingly,  the
petition for bail is hereby rejected.

The instant petition for bail is disposed of.

Given under my hand and seal of this Court on this
the 20th day of April, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


